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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

. AT HYDERABAD

O.A.No‘. 98,/95 Date of Order : 20,1.98
BETWEEN s - |

T.Haranatha Babu !i +» Applicant,

AND : o~

Hyderabad Region, |{Hyderabad,

2. Chief Postmaster General, - |

A,P,Circle, Hyderabad, i .« Respondents,
Counscl for the Applicant *a mos ogﬁamkrishna =le)
Counsel for the Respondents e Mr.N.$.Raghava Reddy

E
CORAM 3

HON'BLE SHRI R.RANGARAJAY : MEMBER (ADMN,)
.)

=

HON*BLE SHRI B.S. JAl PARAMESHWAR: : MLMBER (JUD]

- - p}; ‘
CRDER |

X As per Hon'ble Shri R.Rangarajan, ﬂbmber(ﬁdmn.) X

- |

Mr,S.Ramakrishna Rao, learpcd counsel fo% the appligant

and Mr,N.V,Raghava Reddy, learned standing counﬁel for the

re spondents, |

;
| ‘ ‘

2. The applicant in this OA joined as a Postal Assista?t
on 29.11,61, He has become eligible for promotion under the ,
BCR scheme w,e,f, 1]/10,91, The BCR scheme was iintroduced only

w.e.f. 1,10,91, 'The applicant was not promoted| under thatl
4)

scheme, He submittld a representation Gated 1.12,94 (page--1

for promoting him under BCR scheme on 1,10,91, | It is stated
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that the representatioL is still to’ 7é disposed of. However, L b
|
i -
‘the learned counsel for the respondeTTs submitted that his : g
. . 1
case was considered on the basis of hfs representation and . ¢
rejected, ‘ f)
© 3. This OA is filéd praying'for i direction éo the réspomdepts'

. - o-ues TTMeR aadre according to hiS
turn with effect fr0m the date his junior ST official promoted

and to release the increments due in!1988, 1989, ((1990, 1991,
!
1992 and 1993 with alll consequential|/benefits,

4, . ,This OA is filed by ;he“app}igant_due o LiS_non-pinptinn

R wim Amma 4n+a4effect on 1,10,91, If|the
: ngi§"qeggéed_;gmhis favour for diructing the xﬁspondents tr__

promote’ him w.e.f, 1110.51 i.e, thel[date of 1ntgoduCtipn of| the

393 scheme then even| if the official is ah STicéndidate he Lannot

get promotion under that scheme earlier to 1991%

5.. . ..In page~3.of the reply. the sespondents admit that the

applicant was due_for p!@ﬂoségaﬁuhdﬁy BCR scheme w,e,f, 1,10,91

i,e. from the date of introduction of the scheme, But his|case

for promotion was not considered :in the DPC held on 23.12.91 as

the applicant had kept shortage oficash of &.5,241-1Cps which came

to light on 12,11,91 while working i}as SPM, Gurbabodi TSO, [ Hence
his case was not recommended fog;p}omotion we,ellf, 1,110,911, It
is further stated in the reply that the DPC held in respect of

- il . |
official to be promoted w,e.f, 1,7,52 the result of the applicant

was kept in sealed [cover as by then he was issued with a charge

shget.

|

6. - On 1,1C.91 when the applicant was elig#ble to be ansidered

for promotion under the BCR schéme there was 4L charge sheet

pending against him, Mere contnglation of charge sheet lon
' .

that date is not a diSqualification for promoting him to [the
|

h413.r arade. Bven from the replg it is evident that even that




considered for promoti

contemplation was done only on‘léiﬁl

on which date the appl

undexr the gaid schemas.
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disciplinary action starts only‘frdm

sheet,

and even the contemplation had not 's

respondents have no case to demy him|the promotic

scheme w,e f, 1,10,91,
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if he is found guilty f

8.

suitable, he should be

However there is no bar ﬁor the :es. ndents to pr

him under disciplinary
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Cuby to:

. f . ! ' .
1. Director of Postal Services, H}Herabad Hsgiu%{ Hyder%bad
bade

——
]

2. Chief Ppstmaster Ganaral, A.P. Circla, Hyd era
3. ‘One copy to Nr.s Ramakrlshna Ran,Advucata,cAT Hydarauad,

\4, Dne copy to ME.N.] .Raghava Reddﬁ Addl. GSC C§T Hydarabad._

‘5, Ong capy to D.R(A),CAT, HyderabaTe‘ /

Be Une duplicate cspy. ‘ . f]

YLKR




. . ) i ~—

TYP“D BY ' CHECKED BY

Ewth%? J APET TYZD 3Y
- e)Xﬁ

IN THE prir\1| AOMINISTR-TIVE TRISUNHL
HYEEI~BAD B NCH HYJE?AB*D -

THE ¥ i SLZ MAE.B.RANGAIAIAN ¢ M(AY . . -
A0

THE HIW' 3L M2,3.5.0341 PaiAMESHUAR:
' M(3)

D’r'#“TEI):- 20 {f (Q‘l(g

A0 JUDAMENT

, M—.—»AQ":"H-/‘ :':-ﬂ":"N'ﬂ -

e 9% fas

ADMYTTED A M) INTERIM JIRECTIGNS

155¢50

ALLUW-D

DISPISED OF uw-FH-IEREETIENS
3151145580 |
DISMIBSED A3 W ITHDRAWN
DISHISSED FI? JEFAULT
JRDEREN/REJECTED

N7 ORDER K3 T¢ CJaTS,

—— uu;wl YLKR

- Y
Wﬂ’; SarE. 5%

TET
Ceaim Eministmive Ttz

sﬁ%ﬁ}ii??iicﬂ
i1 FEB 100

@Wmmwmwﬁg
H"Ud%AE AD BENCH é

pE o Y S

Lo .






